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(iv) Need for immediate allotmeot of 
alternative land to families dis-

placed doe to Kallada Irrigation 
Project 

SHRI K. KUNHAMBU (Cannanore) : 
Sir, the Kallada Irrigation Project in Kerala 
is nearing completion . With the completion 
of this Project, a large part of the forest 
area will be under water, and about 300 
.fammes liVing in that area will have to t:e 
evacuated. Anticipating this, the Govern-

ment of Kerala discussed this problem with 
the representatives of the settlers in 1977 
and 1978 and finally in 1981. After the 
discl,lssion, it was decided that the people 
who would be displaced would be resettled 
in a place calJed Kalluvettam Kuzhi in the 
Punaltlr forest diyision. Accordingly the 
forest in this area has been cleared. But no 
further step has been taken to allot this 
land to them. 

It is understood that the main hurdle in 
allotting the land is the new Forest Act of 
the Centre under which clearance from the 
Centre is required to be obtained before 
allotment of forest land. 

As a matter of fact, forest in the above· 
mentioned place was cleared 10Dg before the 
new Forest Act came into force and, there-
fore, this area should be exempted from the 
operation of the Act. 

As the Project is nearing completion, 
water level in the area is constantly rising. 
More than 60 families have already been 
evacuated to temporary shelters. 

Therefore, I would request tbe Govern-
ment to immediately give clearance for the 
allotment of this land. 

(v) Need to declare the Dhanj Puran 
tribe of Orissa a Scheduled Tribe. 

SHRI MANMOHAN TUDU (Mayur-
bhanj): Bhanj Puran Tribe Jiving exten-
sively in Mayurbhanj clistrict, Orissa is very 
much neglected. Government of India has 
taken several steps for the all round 
development of SC, ST and other weaker 
sections of the society. But the condition 
'of Bhanj Purab Tribe is getting worse day 
by. day. The total population of this Tribe 
is 5 lakhs in Orissa out of which 3 IFlkhs are 
living in Mayurbhanj. 

They have been agitating for the last 
several years to include them in the S.T. 
list. 

A representation ' had been submitted 
before the S.C. and S.T. Commission by 
Bhanj Puran Tribe to include them as S.T. 
As these people are poor and illiterate, the 


